
X90X Written Answera 8 APBIL 1953 Written Answers 1902

R egistration  of L ands  in  T ripuka

971. Shri Dasanttha Deb: Will the 
Minister of States be pleased to state:

(a) the charges made by Grovern- 
ment for the Namjari of a plot of land 
in Tripura;

(b) the charges made for isffuing 
copies of judgment to the lijtigants;

(c) whether it is a fact that litigation 
charge*; are very higb in Tripura com­
pared with other places; and

rd) whether Government propose to 
reduce these charges?

The Minister of Home Affairs and
Ntates (Dr. Katja): (a) Mutation
charges for holdings of tenants in case 
of purchase court fee is Annas eight 
vakalatnama Annas twelve process 
fee Annas ten bazar outside Munlci- 
pality Rupees two per kani with­
in Municipality one year’s rent.

In case of succession nazar Rupee 
ono per head and other charges 

same. Mutation charges for 
taluk in case of purchase nazar 10 
per cent, of annual revenue. In case 
of succession nazar Rupees two per 
head.

(b) In criminal cases court lee 
charges are Annas eight. In civil 
rnsos of value of Rupees fifty, court 
fee charges are annas eight and in 
cases of value of more than Rupees 
flftv <-ourl fee charges ar<? Run̂ ^̂  
one. Copying charges Annas eight 
per hundred words in English for cer­
tified copies and four and half Annan 
per hundred words for uncertifled 
copies. For Bengali certified copies 
four and half Annas oer hundred 
wv:)rds and for uncertifled copies 
Annas two per hundred words.

(c) A comparison has not been 
feasible within the time available.

(d) No.
H indi C lasses

972. Shrlmafi Shakuntala: Will the 
Minister of Edafatioii be pleased to
state:

(a) whether the Government of India 
have started Hindi classes for teaching 
Hindi to their non-Hindi knowing 
employees in Delhi; and

(b) if so. whether these classes are 
open to Gazetted Officers?

The Minister of Edt«eatioa ^  
Natnral Resources and Scieiitillc 
•̂ arrh (Maulana Asad): (a) and
(b). Yes.

UNESCO T ravel Fellow ship

973. Shrimati Shakuntala: Will tbe 
Minister of Education be pleased to 
state:

(a) whether it is a fact that the Gov­
ernment of India rroeived .in offer of a 
UJ .̂E.S.C.O. Travel Fellowship for 
partic^oating in the International Girl 
Guides gathering held in Paris in 1982; 
and

(b) if so, whether Government coir- 
suited the AU India Girl Guides 
Association before making recommenda­
tions for the awards of the Fellowship?

The Minister of Education and 
Natural Resources and Selentiflc Re­
search (Maulana Azad). (a) Yes.

(b) Yes.
Scholarships t o  F oreigners

974. Shri K. Subrahmanyam: Will
the Minister of Education be pleased 
fo .state how many of the countries, 
whose nationals have been awarded 
scholarships by Government for studies 
in India, have awarded scholarships to 
India»i nationals for studies in their 
countries?

The Minister of Education and 
Natural Resources and Selentiflc Re­
search (Mnulana Azad): Of the coun­
tries concerned in the Government of 
India General Cultural Scholarships 
Scheme. Turkey, Egyot and Iran have 
awarded scholarshios to Inaian na­
tionals for study in those countries.
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The Minister of Finance (81»ri C. D. 
Deshmukh); It will not be possible 
to collect the required inlormation 
which apparently relates to assess­
ment cases, appeal case<; and review 
cases, without an examination of each 
and every assessment record In 
Banaras which may run into some




